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States from time to time, .tor instance, Sir, in 
Madras State, the Board wag merged with the 
Social Welfare Department. Changes of this 
kind are made. But I am not aware of 
dismissal of any people. 

SHRI D. THENGARI; Sir, the status of the 
Board may be a controversial point. But there 
is one non-controversial point, i.e., from 
1953, more than 1,000 employees are 
working in that Board. Will the Government 
give an assurance that even as they are today 
treated at par with Government employees 
regarding certain amenities, they will be 
granted continuity of service, whatever the 
status of the Board, and that their retirement 
benefits also would be ensured such as 
gratuity,  pension, etc.? 

SHRI ASOKA MEHTA: Sir. their interests 
will be taken care of, but I am sure the hon. 
Member wilt be more interested in seeing 
that, the Social Welfare Board really looks 
after the social welfare of millions of our 
women and children. 

SHRIMATI TARA RAMCHANDRA 
SATHE: May I know whether it is a fact that 
in Uttar Pradesh, 3,500 women workers will 
be thrown out of employment because of the 
abolition of this Board and Community Deve-
lopment? If so, may I request the Government 
to see that they are provided with alternative 
employment? 

SHRI ASOKA MEHTA: These women 
workers are not employees of the State Social 
Welfare Board and they are not being thrown 
out of employment. They are employees of 
the Government in the various Community 
Development Blocks. It is up to the State 
Government to decide what they should do 
about it. We, in the Department of Social 
Welfare, feel that these women workers are 
needed at the level of the Community Deve-
lopment Blocks in order to put through the 
various programmes that we iave. My 
colleague, the Minister of State, visited 
Lucknow and held discussions 

with the Chief Minister.   And wc are actively 
pursuing this matter. 

MR. CHAIRMAN:   Next question. 

PENDING INCOME-TAX ASSESSMENTS 
*354. SHRI R. P. KHAITAN: Will the 

Minister of FINANCE be pleased to state; 

(a) the number of Income-tax assessment 
cases pending as on the 1st April, 1967; 

(b) the years to which the assessments 
relate; and 

(c) by when the assessments are likely to 
be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. C. 
PANT):   (a)   23,47,513. 

(b) Years to which the assessments 
relate and number of assessments: — 

1962-63 and earlier 
years . . 32,346 

1963-64 . . 1,60,755 
1964-65 . 3,14,037 
1965-66 . -. 6,33,623 
1966-67 . . 12,01,752 

TOTAL       23,47,513 

(c) The target date fixed by the 
Board for the completion of all com 
pany and non-company higher income 
eases is 31st March, 1969. As regards 
other cases, steps are being taken to 
complete the assessments expeditious 
ly. 
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SHRI M. GOVINDA REDDY: I would 

like to know whether it has com'e to the 
notice of the hon. Minister that the pendency 
is partly due to the Income-tax Officers not 
being provided with sufficient funds and not 
being equipped with forms. I know personally 
that in some Income-tax offices, the Income-
tax Officer did not have stamps to post 
notices and did not have even forms. May I 
know whether this defect has come to the 
notice of Government and, if so, whether they 
would take steps t° rectify it? 

SHRI MORARJI R. DESAI: There was 
some difficulty about forms this year on 
account of the change in forms. But that is no 
ground for this accumulation. If any Income-
tax Officers plead this as an excuse, I can 
only say that it shows their inefficiency. It is 
not a very satisfactory state of affairs; I have 
no doubt about it. Therefore, we are trying to 
take as many steps as we can to see that this 
state of affairs does not continue. 

MR.  CHAIRMAN:   Mr. Arora. 

SHRI KOTA PUNNAIAH;  Sir, . . . 
(Interruption) 

MR. CHAIRMAN: I shall come to you. I 
note down the names of all *hose who stand 
and catch my eye and then call them. 

SHRI ARJUN ARORA: What is the 
earliest year for which income-tax assessment 
is still pending? The Minister has said that 
more than 32,000 cases relate to a period 
prior to 1962. May I know what is the earliest 
year for which an assessment is still pending 
and which are the parties concerned? 

SHRI K. C. PANT: I do not know the 
earliest year. If I have notice, I shall furnish 
it. 

SHRI KOTA PUNNAIAH: May I know 
whether the Government is satisfied with the 
working of the machinery regarding the 
collection of Income-tax, if not, do the 
Government contemplate any change in the 
machinery? 

SHRI K. C. PANT: A new system of 
functional distribution of the work has been 
undertaken under which the assessment work 
and the collection has been bifurcated. That is 
one of the new systems that are being tried 
out. 

SHRI T. V. ANANDAN: It is an 
inevitability of the democratic system of 
Government that these inefficiencies and 
delays are taking place. Is the Government 
contemplating a change of this democratic 
pattern of the Government into some 
benevolent dictatorship so that there is 
efficiency? 

SHRI MORARJI R. DESAI: I did not 
think there would be any hon. Member who 
believes in dictatorship. Then he has no place 
in this House. 

 
SHRI NIREN GHOSH: How many eases 

out of these relate to companies, private or 
public? May I know whether the Government 
has any Idea or the approximate amount that 
is nireir 



3879       Oral  Answers [ 9 AUGUST, 1967 ] to Question       2880 

to be involved? In view of the criticism of the 
PAC regarding Income-tax arrears, may I 
know how this democracy seems to be lenient 
to the rich but when it comes to the sup-
pression of the poor, it is very rigid? It is bad 
direction that they cannot realise the Income-
tax arrears but 'when the assessments on the 
companies are pending, they come with fresh 
proposals of taxation on the poor people? 
How do they propose to tackle with this 
matter? Will they tell the House in clear 
terms? 

SHRI K. C. PANT: There is nothing larther 
from truth. In fact we have taken the steps to 
create separate circles specially to deal with 
the high income cases as well as company 
cases. We are specially concentrating on 
them. 

 
SHRI A. D. MANI: On a point of order. Is 

Mr. Rajnarain .the Prime Ministei?    He is 
sitting there. 

SHRI A. G. KULKARNI:     May I 
know from the Government whether this 
litigation and the so many cases pending have 
anything to do with introducing a quota 
system at the district level for collection of 
money? That is why anybody is being taxed 
to the extent desired by the I. T. O. That is 
why this litigation goes on and the I. T. Os. 
are satisfied that their quotas are fulfilled, the 
Government is satisfied that the revenue is 
fulfilled but actually no revenue is collected. 
May I know whether they are going to change 
the organisational pattern of collection? 

SHRI K. C. PANT: While the overall 
position, as the Deputy P. M. said, is not very 
satisfactory and steps are taken to improve 
the situation, the House should bear in mind 
that the average disposal per I. T. O. has gone 
up from 845 in 1957-58 to 1,614 in 1966-67. 
So far as the other part goes, I have already 
indicated what changes we are introducing in 
the structure to take care of the difficulties 
pointed out by the Member. 

 
PANDIT S. S. N. TANKHA: May 1 know 

how many cases of assessments of Rs. 5 lakhs 
and above and Rs. I lakh and above have been 
pending for the last 2 years? 

SHRI K. C. PANT: I am afraid thi» 
information is not readily available. 
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SHRI SITARAM JAIPURIA: The Minister 
mentioned about some special circle for 
assessment of the higher income groups. May 
I know if it has come to his notice that many 
assessments are done when they are barred by 
limitation of time? Has he any information to 
show that out of the assessments done in the 
last 2 years, how many were done when it 
was just the time for being time-barred? 

SHRI K. C. PANT: I do not have the 
information. 

 

KEROSENE UNIT OF THE GAUHATI PLANT 

*355. SHRI BHUPINDER SINGH: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether it is a fact that idle time in the 
Kerosene Unit of the Ginhati Plant increased 
from 3.6 per cent, in 1962 to 45 per cent, in 
1965; 

 

(b) what is the amount of loss ia terms of 
money on account of the plant remaining idle 
from 1962 to 1965; 

(c) what are the reasons for the. plant 
remaining idle; and 

(d) what are the steps taken by 
Government to remedy the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF PLANNING AND 
SOCIAL WELFARE (SHRI K. 
RAGHURAMAIAH): (a) It is not clear how 
the figures of 3.6 per cent, and 45 per cent, 
have been arrived at. However, during 1905, 
the Kerosene refining unit of Gauhati Re-
finery operated for 45 days as against 85 days 
during 1962. 

(b) There is no loss, as the restricted 
operation of the Kerosene Unit does not 
affect either the refinery throughout or the 
overall production. 

(c) The operations of the kerosene 
refining unit are limited in extent of the 
demand for iomex and the economics of 
operating the unit. 

(d) The present situation does not 
call for any remedial steps. 

SHRI BHUPINDER SINGH: May I know 
from the Minister when it came to the notice 
of the Government that the Gauhati plant was 
working to almost half its capacity? When did 
the Government take remedial steps and have 
the remedial steps yielded results? How does 
the idle time in 1966 compare with the idle 
time in 1965? 

SHRI K. RAGHURAMAIAH: 1 presume 
he is referring to the kerosene unit. The 
kerosene unit worked for 85 days in 1962 and 
during 1965 it worked for 45 days. If I 
explain the working, probably my friend will 
understand. In a distilling unit there is a kind 
of kerosene which is more in the nature of 
inferior kerosene. When it is put in the 
kerosene refining unit, then it gives superior 
kerosene leaving also a quantity of iomex 


